From: Tapan Pandya <Tapan.Pandya@adani.com>

To: "secy@cercind.gov.in"<secy@cercind.gov.in>, "shilpa@cercind.gov.in"<shilpa@cercind.gov.in>

Ce: "Mehul Rupera"<Mehul.Rupera@adani.com>

Date: Mon, 22 Jun 2026 20:31:05 +0530

Subject: Comments/ suggestions on Draft CERC (Connectivity and GNA) (Fourth Amendment) Regulations, 2026

Dear Sir/ Madam,

PFA herewith our comments on the proposed drafi.
For your kind consideration, please.

Thanks & Regards,
Tapan Pandya
Authorizsed Signatory
MPSEZ Utilities Limited



No

Provision proposed in Draft

Proposed Change

Rational/Justification

Amendment to Regulation
26.1 of the Principal
Regulations:

22.1. Clause (b) of Regulation
26.1 of the Principal
Regulations shall be deleted.

Request to retain the provision as
below:

(b) Trading licensee (i) on behalf of
buyer(s) covered under clause (a) of
this Regulation, and-{i}-engaged-in
terms—of—the—Cross—Border
Reaulati for_iniect] .

Le Indi i

It seems that while incorporating requisite changes for ‘cross border
trade of electricity’ the Hon’ble Commission seems to have
inadvertently removed the entire regulation, which inter-alia provided
enabling rights for the trading licensee to apply for T-GNA. The same is
evident from the explanatory memorandum issued by the Hon’ble
Commission.

The Hon’ble Commission seems to have inadvertently removed right of
Traders to apply for T-GNA on behalf of buyers covered under
Regulations 26.1 (a), while making requisite changes for cross-border
trade of electricity. Hence, an error which seems to have crept
inadvertently in the draft regulations is kindly requested to be
corrected to protect the sanctity of the processes well established
under the Principal Regulations.

Without prejudice to the above, we would like to take this opportunity
to reiterate the important role that a trading licensee plays when they
are allowed to apply for T-GNA.

e |t is pertinent to note that many Discoms lack the necessary
operational capability, regulatory expertise & market interface.
Involvement of Trading Licensee ensures efficiency & reliability of
operations in compliance with the system.

e Also, a trading licensee is utilized by Discoms for availing T-GNA for
all Bilateral transactions. Further, during peak months, day-ahead
transactions increase substantially, and traders play a crucial role in
processing these applications. Hence, removing right of traders to
apply for T-GNA would increase the operational and compliance
burden on Discoms.




Further it may kindly be noted that, even the issue of grid security does
not arise if trading licensees are granted rights to avail T-GNAs on behalf
of other eligible entities. Regulation 26.1 (b) does not confer any
additional transmission rights upon Trading Licensee. The provision
merely permits Trading Licensees to act as facilitators and
intermediaries for applying, scheduling, and managing T-GNA
transactions on behalf of such buyers. Consequently, deletion of entire
Regulation 26.1 (b) would not enhance transmission security or grid
management but would merely eliminate a facilitative channel
currently available to eligible consumers.

In view of the above, MPSEZ Utilities Limited proposes that only clause
(ii) of Regulation 26.1(b) may be deleted, while retaining clause (i).




